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Mr. Speaker: Shri S. M. Banerjee 
has ref.rred to me also. I want to 
IIxplain that the Finance M nister 
told me the facts that he had in his 
department. I was going abroad and 
I had what foreign exchange was 
,iven to me as a Member of Parlia-
ment. I said that I wanted to have 
• medical check-up. Therefore some 
Increase of £ 10 or £ 12 was made. 
Now the rep:y of the Ministry is that 
because I did not protest and did not 
,ay that I wanted mare, there was 
no occasion that they should have 
liven me mare. So the ~'in ... nce M·n-
ister conveyed to me that it was m·Y' 
fault and if I had asked mare I would 
have been given more. 

Shrl nul Vi.hUD Kamath: If you 
had p~otested they would have given 
mo:-e? 

Mr. Speaker: That is whlt the 
Fino nee Ministry said. I am only 
explaining it. I have no groLlSe 
or complaint in that matter. 

ANNuAL Rn-oRT OF SALAR JUNC 
MUSEUM BOARD, HYDERABAD 

The Deputy Minister In the Minis-
try of Education (Sbrl Bbald 
Darshan): Sir, 1 beg to lay on the 
Table a copy at the Annual Report of 
the Salar Jung Museum Board, 

Hyderabad tor the year 1964·65, along 
with the Audited Accounts. [Place" 
in Librarl/. See No. LT.6J65/€6]. 

NOTmCATIONS UNDER PERSONAL INJU· 
RIES (COMPENSATION INSURANCE) ACT 

Am ANNUAL REPORT OF EMPLOYEE;" 
STATE INSURANCE CORPORATION 

The Deputy Minister in the Minis-
try of Labour, Employment and 
RehabllllaUon (Sbrl Shah.nawu 
Khan): I beg to lay on the Tablt>-

(1) A copy each of the following 
L Notifications under S2CtiO~ 24 

of the Personal Injuries 
(Compensa~ian Insurance Act, 
1963: 

(I) The Personal Injuries 
(Compensation Insura~ce) 

Second Amendment Sche-
me, 196!> published in Noti-
fication. No. SO 1120 in 
Ga.otte of India dated the 
9th April, 1906. 

(ll) The Personal Ini urles 
(Compensation Insurance) 
Second Amendment Rules, 
1966 publio,hed in NOlifica-
tion No. SO 1121 in 
Ga.ette of India dated the 
9th April, 1966. 

'Placed in LibrCJTI/. See No. LT-
to88/66]. 

~2) A copy of tbe Annual Report 
of thse Employees' State 
Insurance Corporation for the 
,.oar 1964·65, under section 3& 
of the Employees' State 
Insurance Act, 1948. [Placed 
in Library. See No. LT-
6087/66]. 

12.191 hr!I. 

COMMITTFA: ON PUBLIC 
UNDERTAKINGS 

TWENTY-EIGHTH AND TWENTY-NINTlI 
REPORT 

Shrl D. N. 'I1wllry (Gop31g3nj): I 
bee tl> presont the following Reporls 



PoUce fir/fill CHAITRA 3D, 1881 (SAKA) Oft Ad',,1UIa 'fl n986 
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of the Committee on Public Under-
Cakings: 

(i) Twenty-eightb Report on the 
Head Office of Hindustan 
Steel Limited, Ranchi; 

(il) Twenty-ninth Report on the 
D~rgapur Steel Plant of Hin-
d~stan Steel Ltd. 

12.50 hn. 

STATEMENT RE. POLlCE FrnING 
ON ADIVASIS IN PANCHMAHAL 

DISTR~CT OF GUJARAT 
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Shrl Ranga (Chittoor): I requested 
the Speaker already and may 1 noW 
repeat my request that the Home 
Minist!!r may be please:! to make a 
.tatement on the firing incident at 
Panchmahal in Gujaral 

Mr. Speaker: I was given to under-
8fand lhat t<lere would II<: no ques-
tions. 

The Miltister of Dome AlI'alrs (Shrl 
Nanda): Sir, as desired 1 am giving 
information about the in-ident in 
Sh,hera Village on April 17, 1966. 

According to information furnished 
by the Government of Gujarat, a mob 
of about one thousand 0.000) persons 
comprising members of the Dharala 

communl:y and Kalis attempted to 
dacoity and arson in village Sheberll 
of Panchm ... :,al District at about 3 p.m. 
on Sunday, the 17th April, 1966. 
These perSO:1!!1 were armed with bows 
and arrows and slings. The Slate 
authorities had prior information of 
the attempted dacoity and accordingly 
ha:l despa ched an armed police parly 
to Shehera on 17lh morning. W':,en 
cane charges aod tear-gas prov;d 
ineftective in dealing with the mob, 
tiring was resorted to under orders 
of the Taluka Magistrate who WaS 
present on the spot. Three members 
ot the mob who were injured as a 
result ot the firing have been admit-
ted into <lospital; two other member • 
are suspocted to have been injured 
but were apparently taken away by 
their companions when they lett after 
the firing. Twenty-two persons were 
injured at the hands of the mob in-
cluding threo police officer. and 
seventeen police-men; injuries to two 
pOlice offi :ers appoar to be seriou .. 
Fortunately there have been no deaths 
a. a result of the firing or the clash. 
The District Magistrate and the Dis-
trict Superintendent of Police reached 
the spot immodiately after the flrl", 
and brought the situation completely 
under control. The State Government 
have reported that this incident was 
not due to scarcity {'onditions or uft-
employmont Or demand for food but 
was motivated pureJy by tho "riminal 
intention of committing dacoify. In 
fact. t!le r·.,idenl3 of Shehera who had 
"arlier informed the authorities of the 
likelihood of an attempt at dacol'y 
heJel a !,ublic m.eting artor the 
incident and expre~'l~d nppie~iation 
for the pmteclion afforded to th'm. 
The Stale Gove-nmcnl has ordered a 
m::lI:!io:;<,.riE: 1 inquiry who3e report is 
awaited. 

Shrl D;",," Bhattacharya (Seram-
pore): 1,000 dacoit.? 
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